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(Number in Lakhs)

SLNo. SMb A U Ts RumlA Uibaneombined

1 2 3

9. K M a 48.98

10. Madhya Pradesh 224.97

11. Maharashtra 214.10

12. Orissa 135.12

13. Punjab 13.88

14. Rajasthan 99.54

15. Tami Nadu 176.85

16. unar r  raoosn 448.34

17. West Bengal 173.45

18. Small States&UTs 14.2

19. AH India 2376.7

THE MMISTER OF STATE M THE 
MINISTRY OF INIXJSTRY (PROF.PJ.

GnnlstoKViQ,Vlaaklw|MlnMi KUFUEN): (a) tQ (c)Tbe Union Oovemnianl
provision funds to KhaJ-andViageindus-

3241.8HRIM.V.V.S.MURTHI;Watiw tites Commission (KVIC). Bombay in the
PRIME IMNISTER be pleased to stale; form of gianls and loans tor development of

Khadi and VMage Industries Programme 
under Us purview. KVIC in turn releases

(a) the delais of grants released by Iwids to ito dbedly aided insiilutions. State
Union Government to Khaifi and vlage KVI Boards and some portion to its dapart-
Mustrious Commission Regional Centre, mental trading activities.
Visaidiapatnaffl during the last three years;

KVIC did not release any grant to is
(b) whedier the Union Government Regionai Olfioe, Visaidiapaltanam during

propose to enhance these grants in 1982- the last three years. However, KVIC has
93; and released fun^ to the said Regional Office

under Khali Traditton Loan during the last
(c) I  so. the details thereof? three yMvs as detaied below;
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(Rs.inbkh8} [TmnsbBorii

WrUanAnswors ITS

Yaar Loan Ffetoased

1 98 8 ^

198»«>

1990-91

37.46

10.44

22.55

Total 70>I5

Dwrand for Dsvalopinent of Tripura

3242. SHRI HANNAN MCXJAH;Wilthe 
Mnisterof Planning and Pragnunma tmpla- 
menlation be pleased to state:

(lO whether the government have re- 
cewedanydeinandfiom the people afTijpura 
forltsdeveiopinent;

(b) If so. the diatalls thereof; and

(c) the steps taken or preposed to be 
taken to meet the demand?

THE MINISTER OF STATE M THE 
MINISTRY OF PLANNING A l«) PRO­
GRAMME MPLEk/ENTATKHf (SHRI H .a  
BHARDWAJ): (a), to (c). The Planning 
Oommiasionteceived a memorandum from 
Tripura TriMd Area Autonomous district 
Council; makilyfor more and equitable distri- 
bulKMi of funds. The S t ^  Govemment was 
requested to take oonective measures.

A letter from liaderation of Association 
of Cottage and SmaB Industries wanted 
capital investment subskJy to be given from 
Die Central Budget etc. The Central Invest­
ment scheme was withdrawn in 1988 as it 
was not senAig ils purpose, instaad. em- 
pharis isbeing given to sutaUe infrastnictu- 
ral devetopment in rural and backward ar-

Amount AHooM  to OriHa for CMC

3243. SHRI SRB<ANTA JENA; WB the 
Minister of URBAN DEVELOPMENT be 
pleased to stale:

(a) the amount alkitlBd to imprawe dvic 
amenities .in Orissa during the last three 
yeare of the Seventh l=ive Year Plan and the 
actual amount spent on it; and

(b) the schemes rotated to dvk: ameni­
ties in the Stale pending with the Unbn 
Government and the action taken to dear 
them expeditiously?

THE MINISTER OF %TATE M THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Provision of dvic amenities is the responsi- 
bK^ of the tocai l)odies concerned. These 
bcal bodies formulate their schemes in 
consultation with the State Governments 
concerned. The State Government on their 
part render assistance to these kxal bodies 
undervarioussdwme8induiingEIUS.urt>an 
Basic services, etc, and also ttwou^ bor- 
luwingfroinHnanciallniitiulhinii Bm HUDCO, 
UC, eto. The government of India plays only 
a nodal role.

Amand t to Patents Act. 1970

3244.SHR1SANTOSH KUMAR GANG- 
WAR; WiB the PRMEMMISTER be pleased 
to state:

(a) whether there is any fmposal to 
bring fonvaid legislatfcMi to amend tlw Pat­
ents Act, 1970; and

(jb) Vso. the delais thereof and its i«Bly 
impoct on <filforenl sectois?


